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THE HIGH COURT OF JUDICATURE AT BOMBAY

APPELLATE SIDE
NOTIFICATION

No. Exam/P.1102/Notification No.-22/2025.— In exercise of powers conferred under Article 229 of
the Constitution of India and all other enabling powers in that behalf, the Hon’ble the Chief Justice
of the High Court of Bombay, is pleased to direct that the following amendment shall be made in the
High Court Departmental Examination Rules, 1995 :—

(1)

Insert the following syllabus after the existing syllabus of Paper-II of Higher Standard
Departmental Examination of Schedule-‘A’ of the High Court Departmental Examination Rules,

1995 —

(2)
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“FOR HIGH COURT OF BOMBAY AT GOA
The Central Civil Service Rules —
(i)  Central Civil Service Rules FRSR Part I-General Rules

(i1)) Central Civil Service Leave Rules
(i11) Central Civil Service (Pension) Rules, 2021
(iv) Central Civil Services Commutation of Pension Rules
(v)  New Pension Scheme
(vi) General Financial Rules, 2017
(vil) Goa Delegation of Financial Powers Rules, 2008
(viii) Budget Manual (with books)”.
(II)

Substitute the following Rule 4 in place of existing Rule 4 of the High Court Departmental
Examination Rules, 1995 :—

“Rule 4 :- The Examinations on the Appellate Side shall ordinarily be held in the month
of January every year, at Bombay, Nagpur, Aurangabad and Panaji (Goa),
simultaneously”.

(III)

Substitute the words “HIGH COURT OF BOMBAY AT GOA” in place of existing words
“FOR PANAJI BENCH?” in syllabus of Paper-II of Lower Standard Departmental Examination of
Schedule-‘A’ of the High Court Departmental Examination Rules, 1995.

(IV)

Substitute the words “the Goa Civil Court’s Act, 1965” in place of existing words “the Goa
Daman and Diu, Civil Court’s Act, 1965” in syllabus of Paper-II of Lower Standard Departmental
Examination of Schedule-‘A’ of the High Court Departmental Examination Rules, 1995.

(V)

Insert ‘comma (,)” after the words “Criminal Procedure Code” and substitute the words “the
Bharatiya Nagarik Suraksha Sanhita, 2023 and the Criminal Manual (with Books)” in place of
existing words “and the Criminal Manual (with Books)” in syllabus of Paper-III of Lower Standard
Departmental Examination of Schedule-‘A’ of the High Court Departmental Examination Rules, 1995.

(VI)

Insert “comma (,)” after the words “The Chapter from C.P.C.” and substitute the words “Cri.
P.C. and B.N.S.S.” in place of existing words “and Cri. P.C.” in Note of Lower Standard Departmental
Examination of Schedule-‘A’ of the High Court Departmental Examination Rules, 1995.

(VII)

Insert the following syllabus after the existing syllabus of Paper-III of Lower Standard
Departmental Examination of Schedule-‘A’ of the High Court Departmental Examination Rules,
1995 :—
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“AND
The Bharatiyva Nagarik Suraksha Sanhita, 2023

Chapters : I, II, III, V, VI, VII, X, XTIV, XVI, XVII, XX, XXT, XXTI, XXIV, XXIX, XXX, XXXI,
XXXII, XXXV, XXXVI, XXXTX”.

The amendments shall be deemed to have come into force from 1st August 2025.

High Court of Judicature, at Bombay, S. S. ADKAR,

Appellate Side, Bombay, Registrar General.
Dated 9th September, 2025.
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